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IN THE CENTRAL ALMINISTRATIVE TRIBUNAL, ALLAHABAD
® * ®
Allahabad ; wsated this 1st day of september, 1997
triginagl Application No,}1349 of 1993
wistrict . Jhangi
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Hontple wr, Justice B,C, Saksena, V,C,

Hontple jix, S, uvas Gupta, Al

Manik Chgnd Sharma S/0 Maujilal Sharma,
&/0 Vill & post - Rora Bhalpura, Jhansi,

(By Sri u,F, Agarwal, Advocate)
5o .AppliCant
Versus

1. Union of india through
Ministry of Hailway, New 0€lhi,

N
°

bivl,Railway Manager,
Central dallv.'ay, Jhansi,'

3. uivil, Commercial Superintendent,
Central Hagilway, Jhansi,

(By sri Pryshant Mathur, Advocate)
JAespondents

bagea(Ural)

By Hontble uMr, Justice B, C, Sakseng, V,C,

Through this UA, the applicant seeks a direction
to the responaents to reinstate the gpplicant trom the
date the respondents have stopged his posting, The
applicant in parazgraph No,1 of the U4 has stated
that after 1988, the applicant was never posted at
any plgce, Learned counsel for the agpplicgnt gverred
and submitted thgzt since the getitioner has worked
upto 1988, , no order for his posting has been passed
and the applicant has made further representation in’
1993, the Ja is not barred by limitation, This
averment in parsgragh No,] is obviously a typographical
error, linstead 1983, it has been indicatedaiggs, =,
/ﬁis would be clear from the chearxxboomxxbhex subsequent

averments in the paragraph where the agpplicgnt stateg
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that he hzd been served with g written order snd he had
made a representation on 16.7-.1983 which has not been
replied, Further, we find that the gpplicant has

filed g copy of his service cgrd as Annexure-A-1, ILhat
alsc indicates the lgst period of his work as from
16=9-1983 to 23-10-1983, The respcnaents in the
counter affidavit have indicgted thgt the zpplicant
had sought an interview with the Assistant personnel
Ufficer on 8-8-1984 and at the interview, the applicgnt

was advised of the position, 1t has been further

indicgted that the , i, M, also explsined the circumstgnces

in which the ngme of the apglicgnt had been deleted
from the panel, The respondents have not denied thzt
the applicant was screened in the year 1980 and his
name was placed at seriagl No,2635.B in the genergl panel
and at gerial No,242 on the commercial panel, which
was decl red on 31-5-1982, The responaentfis c_se
further is that the said screening wags originally
subject to production ot relevgnt educational
certificstes, They have stated that the certificgte
which was submitted by the apglicant and copy of

which is Annexure.Ca-2, on enquiry from the concerned
Headmgster of the gchool was tound to be fake, shri
Kashi Prasgd Sharma, the Principal of the Institution
concerned has informed the respondents throGgh his
letter dt,31-10-1984, copy of which is aAnnexure-CA-1,
that according to the school register, the agpplicant's
date of birth as recorded is 9-.7-1943, In the
certificate submitted by the applicant, the date

of birth was shown z3s ]1=2=1950, In view of the letter
of the Hegdmaster, the veragcity of the certificgjte
submitted by the applicznt was found to be incorrect,
The applicgntts name hzs been czncelled from the

panel and the agpplicynt was informed of the sgme
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during the interview in the year 1984,

2 In view of the gbove, the UA is clegarly

barred by limitation gnd is zccordingly dismissed,

Member (A Vice Chairman
\

Costs easy,



